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Sr. No 
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Ipo of LC.50 is filcd. 
EGI STER 

Registrar 

This applicatian carre u 
1,1 

f o r admission toiay. 

I hve h:ard learned coensel 

i.p.Venkateswaralu,for the petitiiner 

and 'ir•  Ashok Noanty learned Senior 

anding Counsel (Central), who was 

oresent in the court, in the matter. 

It is seen that the applicant ha not 

reresented his grievances to any officeL 

the Departunt açainst the order 

ctajned in Annexure-5. He is nov 

directed to ôo so withi n one week 

in this appliation 
u/s.19, the applicant 
iias challenged the 
order of transfer. 

for registration 

0. 
ei Sr- r ir 

o.r CC 	j or and. 
Interim order. 

3ench. 

rrom tcray, 	dressing the welfare 

ornlissict-1er, 3huoanear(esj.an.dent o.2). 

It is also directed that Tespdent No.2 may 

cx aeine the ies resentation so submitted 

oy the applicant within one we k of receipt 

01-  such repre sentation and take an aororiae 
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decision, keeping in vie the recruithent 

rules etc., applicable to this case, and 

communicate a decision there after to the 

aeplicant. The applicant shall not oe 

relieved from uis post, if not already 

relieved1  until the final decision on his 

representation, ioentioned aove, is 

coruiunicata6 to him. The petitionar shall 

:e at lioerty to agitate his grievance, i: 

any and if so advised,in case he is 

dissatisfied with the decision of the 

e pondents on his represent - cion. 

the Original Application 

is accordingly disposed of. No CjStS. 
sv 	c)rjc:\c 
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